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has been the case in regard to the compul-
sory registration of historical sculptures and
painting efc.;

(b) if not, the reasons therefor;

(c) whether Pupul Jayakar Committee
examined jewellery items belonging to both
of the Nizam trusts in order to identify them
for their declaration as Antiquity and/or Ant
treasure under the Antiquity and Art Treas-
ures Act, 1972;

(d) if so, the details of the recommenda-
tions of the committee in this regard;

(e) whether the famous Jacob diamond
and other important jewellery items of both
the Trusts have not been declared either as
an antiquity or an Art treasure; and

(f) it so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a) and (b). The jewellery items,
which are in existence for more than 100
years, are antiquities in terms of the Antiqui-
ties and Art Treasures Act, 1972 butthey are
not brought under compulsory registration
because of practical difficulties. ltems of
jewellery, which are less than 100 years old,

require to be specifically declared as art .

treasures subject to fulfilment of the provi-
sions laid down in the said Act, 1972 and art
treasures are not registerable as they are
notified in the Official Gazette as such.

(c) and (d). Pupul Jayakar Committee
examined 37 items of jewellery of the HEH
the Nizam’s Jewellery Trust and 84 items of
NEH Nizam's Supplemental Jewsellery Trust
and recommended 7 and 19 items respec-
tively to be declared as arn treasures. The
said Committee did not examine the above
tems from the pomnt of view of antquities
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under the Antiquities and Art Treasures Act,
1972.

(e) and (f). Decision on Jacob dimond
about its being an antiquity or otherwise
could not be taken in the absence of full
history of the same from the family records of
Nizam: 28 items of the Nizam's Jewallery
Trust declared as non-antiquities remain to
be examined from the point of view of art
treasures as these were not presented be-
fore the export committee for examination by
the Trustees.

Tree Plantation on National Highway
No. 17

7787. SHRI A.R. ANTULAY: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether Government propose to
plant trees on both sides of the National
Highway No. 17 in the Konkan region of
Maharashtra in order to improve and main-
tain ecological balance in the region;

(b) if so, the details thersof; and
(c) if not, the reasons therefor?

THE MINISTER OF ENVIRONMENT
AND FORESTS (SHRI NILAMANI
ROUTRAY): (a) to (c). Tree planting of
around 3.1 lakh seedlings has been carried
.out on both sides of National Highway No. 17
in Konkan region of Maharashtra. Future
work would depend on availability of funds
and land.

improvement of Service Conditions of
KVS Employees

7788. SHRI SATYAGOPAL MISRA:
Will the PRIME MINISTER be pleased to

state:

{a} whether there is zny proposal under
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consideration of Government to improve the
service conditions of the teachers and
employees of the Kendriya Vidyalayas;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI
MEHTA): (a)to (c). The service conditions of
teachers and employees of Kendriya
Vidyalayas already stand improvedfrom time
to time in terms of salaries and other service
benefits. As of now, there is no proposal
under consideration for further improve-
ments.

Alleged Security Lapses in Defence
Headquarters

7789. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) the number of security lapses that
have taken place in the security zone of the
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Defence Headquarters during the last three
years, year-wise;

(b) the details of the officials found
violating security instructions and the class
to which they belonged;

(c) the details of action taken against
such officials with present position of their
cases; and

(d) the details of steps taken to tighten
the security arrangements in the Defence
security zone?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) During the last three years,
162 security lapses were detected in the
Security Zone of the Defence Headquarters.
Qutofthese, 26 were detected in 1987, 94 in
1988 and 42 in 1989.

(b) ftis seen from the security reports of
the concerned pericd that that the year-wise
break-up of Service and Civilian personnel
involved in these lapses is as under:—

Year Service Personnel Civilians
1 2 3
1987 15 1
1988 55 39
1989 22 20

(c) The lapses/violations of security
instructions were immediately reported to
the concerned offices for taking suitable
necessary action,

(d) The status of security arrangements
in the Security Zone of the Defence Head-
quarters is reviewed from time to time and

following steps have been taken in the re-
cent pastfor tightening the security further:—

(i) Security instructions are reiter-
ated periodically to all the
employees.

(i) Weekly security briefings are



